
72 

tsa1 

fr)& 7 

iJ'Ofc{, 

RFGTSTR A 

3vr 

\ ,\ 

35 

NOTES OF THE REGISTRY 	 I 	ORDERS OF THE TRIBUNAL 

Heard Shri P.Mohapatra on behalf of 

Sh:i L,.Dash, learned couosei for the petitioner and 

Shri S.Behera, learni MdleStating Counsel for the 

Respondents. In this petition the ;etitioner has 
claimed Usability pension under Regulation 153 of 

Pension Regulation for Air force. Petitioner was 

worng as Fitter and his air service NQ is  

659510F. He pays that disabiity pension under 

Pension 	uItion is applicable to Airforce. 

Under Section 2 a) of the A.T .Act, 18 5 

Central kiministrative Tribunal he no jurisdiction 

to entertain an oiication with respect to grievance 

of the members of Armed Forces. In view of this it 

is sunitted by the learnìed counsel for the etitioner 

that he may be permitted to withdraw this C.A. to 

be moved before the appropriate forum. In this view 

of the matter this O.A. is disposed of for being 

withdrawn. No  costs, 
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